GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF FISHERIES

From : To

P.V. Satyanarayana, M.Sc., The Govt. Pleader for A.P.,

Joint Director of Fisheries (FAC), Hon’ble National Green Tribunal,
East Godavari Dist., Kakinada., Southern Bench, Chennai.

Rec. No. NGT/OA/91/A6/2020. Date 18.06.2021

Sir,

Sub:  Fisheries —National Green Tribunal — O.A. No. 91/ 2020 (SZ) — filed by
Sri Venkatapathi Raja Yenumula — submission of further report on the
action taken to regulate the unauthorized aquaculture activities at East
Godavari District of Andhra Pradesh — Reg.

Ref: 1. This office Lr.No.775/A6/2020, dated 01.07.2020 addressed to the
7. Order dated 01.07.2020 passed in O.A. No. 91 / 2020 by the Hon’ble
National Green Tribunal (Southern Bench), Chennai.
3. File No. E4/NGT/01/2020 Dated 02.07.2020 of the Collector &
District Magistrate, East Godavari, Kakinada.
4. This office Rc. No.NGT/OA/91/A6/2020, date.06.10.2020.
5. Note submitted in OA. No. 91 of 2020 on the visit of the Hon’ble
National Green Tribunal’s team to East Godavari District, Andhra
Pradesh.
6. O.A. No. 91 / 2020 filed by Sri Venkatapathi Raja Yenumula of
Kesavadasupalem, Razole Taluka, Sakhinetipalli Mandal, East
Godavari District, A.P.
7 Instructions dated 27.01.2021 received from the Collectorate of East
Godavari District, Kakinada.
This office Re. No. NGT/OA/91/A6/2020, Date.28.01.2021.
9. Telephonic instructions dated 06.02.2021 of the Govt. Pleader for AP.,
Hon’ble NGT, Southern Bench, Chennai
10. This office Rc. No. NGT/OA/91/A6/2020,Date 06.02.2021 addressed
to the Govt. Pleader for A.P., Hon’ble NGT, Chennai.
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[ submit that, in continuation to the remarks already submitted by this office vide
reference 10" cited in O.A. No. 91 /2020 (SZ) filed before the Hon’ble National Green Tribunal
(Southern Bench), Chennai by Sri Venkatapathi Raja Yenumula, the action being initiated by the
District administration to regulate the unauthorized Aquaculture activities in East Godavari
District of Andhra Pradesh, especially through the Fisheries and Revenue Departments is

submitted for kind perusal, as follows.

At Razole Fisheries Division, basing on the complaints of the neighboring
residence near the Aqua farming area, the Fisheries and Revenue Departments have initiated
action by serving notices to the alleged Aqua farmers and after enquiry and establishing the
violations against the Norms and guidelines, in the 7" week of June 2021 action was initiated by
the Mandal level team so constituted by demolishing the unauthorized Aquaculture ponds and

for violation of the guidelines as part of redressing the grievances of the effected residents.



Division are submitted as follows.

The details of the unauthorized aquaculture ponds demolished at Razole Fisheries

SIL : Extent in
No. Name of the Farmer Village Mandal R.S. No. Acrs.
Bonam Nagendra Satya
1 Devi Ramya Chinthalamor | Malkipuram | 219-11A 1.00
D/o Narayana
2. Sonan Visikata Susesh Chinthalamor | Malkipuram | 216-1 0.56
S/o Rama Rao
3 | G008 DAVANAIAANE |\ tamer | Malkipumsm | 216-4 0.84
S/o Sathi raju
g |RekapalliGangarajy | o0 pror | Malkipirsm | 2165 1.10
S/o Venkateswara rao
Pinapothu ;
5 Venkateswarlu - Sakhinetipalli | 979 1.00
Devasthanam

S/o Veera Swamy

CHINTALAMORI VILLAGE:




ANTHARVEDIPALLI PALEM




Accordingly, action was also taken by the Fisheries and Revenue officials by

demolishing the unauthorized aquaculture ponds at Kakinada Fisheries Division and details are

submitted for kind perusal, as follows.

SIL. Name of the Farmer Village Mandal R.S. No. Extent in
No. Acrs.
Jaldhani Bhava Raju
S/0 Thammayya and 44-1, 45-1,
1 Vasamsetti Venkata Gorripudi Karapa 60-1, 60-3, 5.40
Lakshmi 44-1, 44-2
W/o Ganeswara Rao
Madhukuri Hymavathi
2 W/o V.V.V. Ramanna | Gorripudi Karapa 361-1, 363-2 4.38

Chowdary
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It is submitted that, the Fisheries and Revenue Departments under the guidance of

the District Administration shall be taken up in a continuous process in phased manner to
demolish the unauthorized aqua ponds by restricting the aqua farmers from indulging / resorting
to any kind of unauthorized Aquaculture activities and also shall conduct awareness camps to

the eligible Aqua farmers to regularize their activity after ease of the Covid-19 restrictions.

This is submitted for favour of kind perusal.

Yours faithfully,

O'\l/' 2% ok '\-nlft
JD Fisheries (FAC), qu"'\
East Godavari Dist., Kakinada. M

Copy submitted to the District Collector / Chairman for DLC of FWA, East Godavari, Kakinada
for favour of kind information.

Copy submitted to the Joint Collector (RB & R), East Godavari, Kakinada for favour of kind
information.

Copy submitted the Commissioner of Fisheries, AP., Vijayawada for favour of kind information.
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